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CENTRAL ADMINISTRATIVE TRIBUNAL
principel Bench
New Delhi

0.A, N0o,2178 of 1991

New Delhi, dated the 4th Sept. 1995

HON *BLE MR. S.R. ADIGE, MEMBER (A)
HON'8LE DR, R. VEDAVALLI, MEMBER (J)

shri prakagh chand,

LDC/poVQ" Section’

Ordnénce Factory, : '
Moradnagar . (u. p) eoos - APPLICANT

(None app ear ed)
VERSUS

1o  Union of India through the
sgcretdry, Ministry of Def‘ence,
N sw Delhl. 4

2, The pirector Gen eral ;%
Ordnance Factories (OF8)
10=2, A uckland mad,
cel cu tta=700001,

3. The Generdl Manager,
) Ordhance Factory,
Muradnagar,
. U.Po

40 shri Krishan Wir smgh,
Lot/ cash section,

5. Shri RAvinder Kumar,
Telex Operadtor,

6o shri V.K. Malhotra,
Loc/ eop

7 shri Om prakagh pal,
. LnE/Bill Group

8, shri Remji Lal,
LDUEstt. Sgco.

g, shri Rajbir Singh,
LDO/Hindi cell

100 ) m:] KiShOl.‘ Waglgl

L0o&/QcC Bond
11, shri Arun Kumar Gupta
LDC san shop
2.  shri Ajit pal singh,
Loc/p .V, -
(sls M. 4 o 12 are c/o
RBQ)Dndm tS I\b.a) P Y RE?UNDEN TS

(By Adwcdte:s shri W‘S. R’'Krishna)
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O RDER (RALY .

By Hon'ble Mr;"S'QIi Adige, MEEER(A)

in 'thlS app llc ation, Shri Prakash Chand,

w
R

1ne, Ordnance Factory,’ Muradnagar, «JIP has nnpugned
the Senlorlty llst of 1DCs - dated l 12 89
(Annexure-A9).and prayed for. a dlrectlon to quash
the 1nter se .senklo‘.r;.ty by a591;n1ng him correct
senlor:.ty elt‘her from the date’ of joinlng the
factory or the seniority which his predecess or, ‘was

enjoying in whose place. he was transferred as mc

2. None appdared for the applicant when the

" case was called Out‘ even on the second round.’

* Respondents! COunsel Shri V.S R.Krlshna was present. .

As this is a very old case, w thoughtlt fit to _ |
dispose it of after perusing the materials on

record and hearing respondentst' counse lyl‘Shri Krishnag".

3, Ihe applicant's case is that he was
tranSferred from Nestern Demand Statiorery Depot,
Meerut to the Ordnance Factory, Muradnagar UP at

+ . his own, requast vide ReSpondents' order dated -

W11, 6 89 (Annexure-AlO) and ‘the appllcant upon being

relleved on 31. 5.79, reported “for duty at. the
oxdnance Factory on 1.6, 79. The oIder dated 11.6,7%
SpeC:Lf].C ally stat d= that the apollc ant's seniority
in the grade of IIDC would reckon from the date of

reportlng for duty at’ Muradnagar i.e) wee, £y 1.6,79.

_He states that thé'senlorlty list of 1,12,89 was

nct made avallable to h:m earller and when he ¢ ame

to know of it in January,1990 he immediately

represented agalnst the :mcorrect determlnatlon of

"his seniorityas persons between S1.Nos.14 to 28

who weré appointed as IDC by direct recruitment /
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“feted out to him.

\!l/

_H, -{3 -,‘ - .
promotlon aft@r the.appllcant'( date of reporting
for duty had been made senior tov hlm. He also
coqtends .that it has’ been tbe p\ractlce in the

drganis ation to fix iseriio‘rity\ from the date of

-.Jomlng duty and the senlomty jof transferees

R Jaltly‘,Sl No 11 and_ Kehar Smgh Sl No ’13 24 42 frxet

but’ dlscrlmlnatory tzeatmen‘t has been has been.

4, The regponderf'ts in their reply have

contested the CB A #Shri Krishna has invited
< our attention to the contents of the 0.A, vvhpreﬁn
" 4it has been’ pomted out that the aopllc ants?' contention

‘that persons at $1,Nos" l4 to 28 in the seniority list

of IDC's as on '"‘1.12_.89 as having been wrongly

shown above him. is incorrect, From the-s2niority

list of IDC's dated 1,12/89 (Amexure=4) persons
st S1.Nos 21, 23, 24, 26 and 28 were promoted
from the post of Checker to INC3S w.e.f. 24.5, 79,

icey earller to the date of joining of tho ‘app lic ant,

and Whlle the others were app01nted/190ru1t°d after

5 [

\‘fthe appllC ants arrlval they were se lected {emphasis
vsupplled)) :Ln May,lcﬂs and as S'_lCh their seniority
“had to be reckoned from ‘the date of their se lenc‘:tion

. v1de Paragraph 7 (111) of Home Mlnistry s

- Ol\n datOd 22 1J_2 :)Q ‘which lays down the principles for
':determmlng the senlorlty of VaI‘lOUS Catc.gOrl°S

o of rsons empIOyed in C°ntral Sorv1ces.

."v

w -

o S Co In the rewolnder, the appllcant has sought

: ,Support from the H’on'ble Supzeme Court's judgmént

in K. Madhavan v:s UOI -1987 (5) ATC 91.SC, but that

B '.’rulmg has no appl:.catlon to th° faC‘ts of the pre'EH

case as the appllcant came to the Ordnance
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Pactory, Muradnagar/but at his own request and

it is weu settled | that those seeklng transfer at t
their own request are place be low all dlrect recruits
or promotees, as the' case may be/, se le<:ted on the

same ocCasion,’

AL
K !‘:
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(] Under the circumstances, this matter °

b

warrants no¢ interference and the 0.A, fails, It °

is accordingly dismissed, No costs,

&Y\Jy | ik

“( DR, A,VEDAVALLI ) Ieé%
| ‘MEMBER (J ) MLNBER(A)
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